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' ““[%é _Tl9zg N THE HIGH COURT OF DELHI'AT NEW DELHI
_;_mHC/GaﬂG-ZISC Judgment/2024 © Dated: () S Februdry,2024.

- No:

.From

‘Reglstrar General

" “High Coiirt of De1h1
“New Delhl-l 1 0003

To,

r.The Prmmpal District & Sessions' Judge (HQ), Tis Hazari Courts Complex, Delhi.

2...The Prmmpél ‘District & Sessions Judge- (New Delhi); Patiala House Courts Complex,

Sit/ ‘Madalh' :

, Supreme ‘Court-of :In

Order datéd 103 )
"";(Clvll) ‘No. 1957 of ,2023 titled as “Shama Sharma vs. Kishan Kumar”

" “New Delhi; 1

The Prmc1pal ‘District & Sessions'J udge (North-West) Rohml ‘Courts Complex, Delhi.
The Pr1n01pal District & Sessions Judge (South-West), Dwarka Courts Complex, New
Delhi.

"The Prmcnpal District & Sessions Judge (West), Tis Hazari Courts Complex, Delhi.

The: Prmc1pa1 District & Sessions Judge (East); Karkardooma Courts Complex, Delhi.
The: Prmc1pal District & Sessions Judge (South), Saket Courts Complex, New Delhi.

The Prlnclpal District & Sessions. Judge (Shahdara), Karkardooma Courts Complex,
Delhi. ‘
.“The: Prmmpal District & Sessions Judge (North—East) Karkardooma Courts Complex,

Delh1

. The Pnncxpal District & Sessions Judge (North), Rohini Courts Complex, Delhi.
. The Prmcxpal Dlstrlct & Sessions Judge-cum-Special Judge (PC Act) (CBI) RACC, New

Delhi.

. The Prmc1pal District & Sessmns Judge (South=East), Saket Courts complex, Delhl
. The Prmmpal Judge (HQ), Family Courts, Dwarka New Delhi.

2024 passed by Hon’ble Supreme Court of: Indla in Transfer Petition

I -am .directed. to?forward herewith a copy of Orders dated 10.01.2024 passed by-Hon’ble

a.jin Transfer Petition (C1v11) No. 1957 ‘of 2023, titled as “ShamaSharma.: vs.

Kishan: ‘Kumar” and requést -you to circiilate the same amongst all the Judicial-Officers working under
‘ your respectlve control: for mformatlon and necessary compliance..

Yours faithfully,

J omt Reglstrar (Gazette—IB)
For Registrar General.




ME COURT OF INDIA
L JURISDICTION

- INTHE SUPRE
. - CIVIL:ORIGINA

"~ TRANSFER PETITION:(CIVIL -:Nﬁo;.1-9'5;7.:3'0'#;;2023.-_ .

© SHAMASHARMA ~ PETITIONER
. VERSUS

'KISHANKUMAR: I " RESPONDENT
ORDER

- L The petitioner-wife has filed the present pefition under Section 25 of the Code of Civil

, 'Procedure, A1908”seeking _'transfer' of a petition for restitution of conjug‘él rights' filed by the

respo,ndent-husband/under'Section 9 of the Hindu Marriage Act, 1955, bearing: CM:No. 136 of

2023, itled “Kishahez-Kirmar' :Vs.-Shama.:Sharma-”fﬁpen’ding before the PrinCipal-'Judge- Farnily

~Court, Sri Ganga Nagar Rajaisthan to a-Court of competent: Junsdlctlon at Fandkot Punjab

2. - On-29™ November 2023 this Court had noted that none has entered ‘appearance on

._,beh,alf, of:the;respondent-husband.,-In view: of the- statement. made rbyv-learned 'coun"sel—lfor'-the .

‘ _-petltloner-wrfe that the partres were’ referred to medratron but could not arrive. at a settlement, it

was: deemed appropnate to await the presence of the respondent-husband We: had-also

-~ directed that both -the:.pa_rtressh’odld appear virtually on the 'next“date.of:hearing.'

3. Leamned ‘c’ou'ns_el}for'f-fthe‘sp'-et'itio?ner'-v‘i}ifez.states that he has.given‘a written :i_n'tirnatiOn of the

: orde'r.,:pdsséd ‘on ;29‘5 _fNové‘rnb'e"r, 2023 to the: r'espondent-hUSb'andrgthrfoug‘hf speed-post-as-well

Wish: _tmtsapp, but he'has not responded
0 -

‘ None is present on‘behalf of the respondent husband even: today



_ ln view of. the above ‘we deem it appropnate to allow:the. petrtron and drrect transfer of,- |
jthe petrtron bearrng CM No 136 of 2023, trtled “Kishan Kumar- Vs Shama:Sharma”. pending
tbefore the Pnncrpal Judge Famrly Court, Sri Ganga Nagar, Rajasthan to-a Court of- competent
"'-:Junsdrctron at Farldkot Punjab
i .The_reco'rdsfof the case be-transferred-fOrth;With-_-td;thegtrans'fer,ee Court.
"7.- | Further, liberty is~granted' to the respondent—husband'to move an appropriate-application
before the transferee Court for permission to participate in the proceedings virtually. If such a
" iv.-'request is made the transferee Court may grant such permission and direct the personal
| ;presence of the respondent-husband only when it is absolutely necessary. Further, if
examination of outstation witnesses is required and a request is made for recording the
evidence..through"a Court- Commissioner, . the transferee Court shall consider the sam_'e and,.’..“ |
pass appropriate-orders: |
8. The Transfer petition is allowed.

9. Pending applications are disposed of.

R | Before j‘pa'rtin’g' With- this matter; we have noted with 'surpriSe'"that_afthe;easteiiijf-"bdthizthe!

parties  has ‘been . mentioned in"the memo of parties, besides their other details. Leamed. - i

- "'coun‘sel-;fdr_j the petitioner submits that if the memo of parties as filed before the courts below is

-'chan’g‘e_d,.in any manner, the Registry raises-an objection and in the present case as the caste -

] '?.*b_fr,b'dthfthézpartiés;was-;'mentiOned_:befo're'. the court below; he had:nosoption:but to mentiontheir- |

| _‘c'a‘s't_e'_‘:in-'thel-Tran'_sfer-iPetitio‘n.
11, '_\Ne';seeino;».reasd'n;ffori'menti'onin‘g-_the..caste/relig’i“dnj-df a‘ny»-Iitigaht;eith’er_:be‘fore.this Court.

or tie; coutts: below. Such a practice is 1o’ be shunned and miist bie ceased forthwith, It is



thereforedeemedappropnate to pass é':general ‘order directing that henceforth the céste or
ey fi-r'éligibﬁv’of;par't'i"e’s s‘h‘all:not be mentioned in the memo of parties of-a petitibn/proceedihg filed
:  5‘, before gth‘ié Court, irrespective. of Wﬁether any.such details have been furnished before. the
: i courtsbelowAdlrectlonlsalsmssuedtoallthengh Courts to Sénfs'u’rjeiftﬁéiif:th‘év,.oas’té/k'eli'gi'on of
.a"litiéjé"rfit‘fdoes-‘n.'Ot'_ appear in the memo of parties in any petitioh/éu'it/hrocéédingj-,ﬁléd before-the

- Hi‘gh CbUrt‘orzthe Subordinate Courts under their respective jurisdictions.
12. The above directions shall be brought to the natice of the members of the Bar as well as
- thie-Registry fof immediate complianée. A copy of this order shall be placéd before the Registrar
| concemned for perusal and for circulation to the Registrar Generals of all the Hig‘h Courts-for

strict compliance.

(HIMA KOHLI)

- (AHSANUDDIN AMANULLAH)
NEW-DELHI; | L
JANUARY:10; 2024
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OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE
WEST DISTRICT, TIS HAZARI COURTS, DELHI

No. Yo Y B8 Genl/West/THC/2024 Dated 4270“//) 2%y

Sub:- Regarding Order Dated 10.01.2024 passed by Hon'ble Supreme Court of India in
Transfer Petition (Civil) No. 1957 of 2023 titled as “Shama Sharma Vs. Kishan
Kumar”.

Forwarded the copy of Letter No. 786-798/DHC/Gaz/G-2/SC-Judgment/2024 Dated
03.02.2024, on the subject cited above, in reference to the Order Dated 10.10.2024 passed by
Division Bench of Hon'ble Ms. Justice Hima Kohli, and I-Ion'ble_ Mr. Justice Ahsanuddin
Amanullah Hon'ble Supreme Court of India, New Delhi in Transfer Petition (Civil) No. 1957
of 2023 titled as “Shama Sharma Vs. Kishan Kumar” for information & necessary

compliance to:-

1. All the Ld. Judicial Officers of West District, Tis Hazari Courts, Delhi with the
request to download the said Order Dated 10.01.2024 from the website of Hon'ble
Supreme Court of India or from the LAYERS for necessary compliance.

\//fhe Chairmaﬁ, Website Committee, Tis Hazari Courts, Delhi with the request for
V uploading the same on Centralized Website through LAYERS as well as on the
Website of West District.

3. Reader to the Ld. Principal District & Sessions Judge, West District, Tis Hazari
Courts, Delhi. |

4. The R&I Branch, West District, Tis Hazari Courts, Delhi with the request for
uploading the same on LAYERS.

A

-~
(Ajay Gupta)
District Judge (Commercial Court)/
Officer Incharge, General Branch,
West District, Tis Hazari Courts, Delhi
Enclosure:- As above.



